THE WORKMEN’S COMPENSATION
RULES, 19241

In exercise of the powers conferred by section 32 of the Workmen's Cbmpensatioﬁ
Act, 1923 (8 of 1923), the Governor-General in Counczl is pleased to make the following
riles:—

PRELIMINARY

. 1. Short title—These rules may be called the Workmen’'s Compensation
Rules, 1924.

2. Definitions.—In these rules unless there is anything repugnant in the
subject or context,—

{a) the "Act’ means the Workmen's Compensatlon Act, 1923;
(b) ‘Form’ means a form appended to these rules;
(¢) ‘section’ means a section of the Act.

PART 1

REVIEW OF HALF-MONTHLY PAYMENTS AND
COMMUTATION THEREOQOF

3. When application may .be made without medical certificate,—

Application for review of a half-monthly payment under section 6 may be made

without being accompanied by a medical certificate.—

(a) by the employer on the ground that since the right to compensation
was determined the workmen’s wages have increased;

(b) by the workman, on the ground that since the right to compensatfon '

was determined his wages have diminished;

(¢) by the workman, on the ground that the employer, having
commenced to pay compensation, has ceased to pay the same,
notwithstanding the fact that there has been no change in the
workmen’s condition such as to warrant such cessation;

(d} either by the employer or by the workman, on the ground that the
determination of the rate of compensation for the time being in force
was obtained by fraud or undue influence or other improper means;

{(e) either by the employer or by the workman on the ground that in the

. determination of compensation there is a mistake or error apparent
on the face of the record.

_ 4. Procedure on apph_catwn for review.—If, on examining an application forl
review by an employer in which the reduction or discontinuance of half-monthly

- payments is sought it appears to the Commissioner that there is reasonable

ground for believing that the employer has a right to such reduction or
discontinuance, he may at any time issue an order withholding the half-monthly
payments in whole or in part pending his decision on the application.

1. Vide Govermnent of India, Depaltment of Industries and Labom, NDt]flCEithl’l No. L- 1182
. d.ated 26th June, 1924
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application, requiring them, if they desire to join therein, to appear
before him on a date specified in this behalf;

(b) any dependant toc Whom such notice has been given and -who fails
to appear and to join in the application on the date specified in the
notice shall not be permitted thereafter to claim that the employer is
liable to deposit compensation unless he satisfies the Commissioner
that he was prevented by any sufficient cause from appearing when
the case was called on for hearing.

(3) I, after completing the enquiry into the application, the Commissioner
issues an order requiring the employer to deposit compensation in accordance
with sub-section (1) of section 8, nothing in sub-rule (2) shall be deemed to
prohibit the allotment of any part of the sum deposited as compensation to a
dependant of the deceased workman who failed to join the application.

9. Deposit under section 8(2).—An employer depositing compensation in
accordance with sub-section (2) of section 8, shall furnish therewith a statement
in Form D, and shall be given a receipt in Form E. ‘

10. Investment of money.—Money in the hands of Commissioner may be
invested for the benefit of the dependants of deceased workman in Government
Securities or Post Office Cash Certificates, or may be deposited in a Post Office
Savings Bank.

: PART 1
REPORTS OF ACCIDENTS

11. Reports of fatal accidents.—The report required by section 10B shall,
subject to such rules, if any, as may be made by the State Govemme:nt be in
Form EE. : :

12, Right of employer to present memorandum when information
received.—(1) Any employer Who has received information of an accident may
at any time notwithstanding the fact that no claim for compensation has been
instituted in respect of such accident, present to the Commissioner 'a
memorandum supported by an affidavit made by himself or by any person
subordinate to him having knowledge of the facts stated in the memorandum,
embodying the results of any investigation or inquiry which has been made into
the circumstances or cause of the accident. :

(2) A memorandum presented under sub-rule (1) shall, subject to the
-payment of such fee as may be prescribed, be recorded by the Commissioner.

| PART IV
MEDICAL EXAMINATION

13, Workman not to be required to submit to medical examination save in
accordance with rules.—A workman who is required by sub-section (1) of
section 11 to submit himself for medical examination shall be bound to do 50 in

' -:-accordance ‘with the rules contained in this Part and not- otherwise..

Co4, Examination when workman and medical practltloner both on' -
premises.—When such workman is presefit at the employer’s premises, and the -

- employer ‘offers to have him examined free of charge -by a-qualified medical

. practltloner Who is so present the workman shall submp“ himself for exammatlon _
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15. Examination in other cases.—In cases to Wh1ch rule 14 does not apply,
the employer may— :
(a) send the medical pract1t1oner to the place Where the Workman is

| re51dmg for the time being in which case the workman shall submit -

" himseélf for medical exarrunatlon on belng requested to do 50 by the
“imedical practitioner, or e ;
++(b) send to the workman an offer in writing to have h1m exar.‘nlned free
~ of chargé by a qualified. medical -practitioner, 'ifi - which case ithe
-workman shall submit- himself: for: medical examination at the
__employet’s premises or.at such, other place in the vrcrmty as -is
.8pecitied in such offer and at such time as is-so spec1f1ed
Prov1ded that— . s S
- (i) the ftrme S0, specrfled shall not, save Wlth the. express consent of the
workman be between the hours.of 7 p.m. and 6 a.m. and

(ii)' in cases were the Workmans condition renders it 1mpossrb1e or

madvrsable that he should 1eave the place Where he. is re51dmg for

of a -jhalf-monthly payment ! shall not be requlred to subrrut h1mse1f for medrcal

th : ]lowing the acc1dent or more ,than once in

Whose r1ght to compensation has been suspended under sub- sectlon (2) or sub— |

section (3) of section 11 subsequently offers hirself for medical ‘examination, his

exarmnatron shall take place on the emp ':Yer s premlses or at _Such_ other place

exp
hours after the’ Workman has 50 offered Irumself

18 Examlnatlon of Women -—-(1) No Wornan shall Wrthout her consent be '_

Ky _
- may be sent to the Comrrussmner by regrstered post or may be pr ented to hun =

ot-to. any-of hig‘stibo d ithe b him'in thhs behalf 'and”
'presented shall '

examlnatron elseWhere than at the ‘place where he is resrdmg for the time bemg '
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{(2) There shall be appended to every such application a certificate, which
'shall be signed by the applicant, to the effect that the statement of facts contained
in the application is to the best of his knowledge and belief accurate.

21. Production of documents.—(1) When the application for relief is based
upon a document, the document shall be appended to the application.

(2) Any other document which any party desires to tender in evidence shall

be produced at or before the first hearing.

_ (3) Any document which is not produced at or w1thm the time specified in
sub-rule (1) or (2), as the case may be, shall not, without the sanction of the
Commissioner, be admissible in evidence on behalf of the party who should
have produced it.

(4) Nothing in this rule applies to any document which is produced for the

" purpose of cross-examining a witness or is handed to a witness to refresh his
ImMemory.

22. Application presented to wrong Commissioner.-—(1) If it appears to the
Commissioner on receiving application that it should be presented to another
Commissioner he shall return it to the applicant after endorsing upon it the date
of the presentation and return, the reason for returning it and designation of the
Commissioner to whom it should be presented. :

(2) If it appears to the Commissioner.at any subsequent stage that an
application should have been presented to another Commissioner, he shall send
the application to the Commissioner empowered to deal with it and shall inform
the applicant (and the opposite party, if he has received a copy of the application
under rule 26), accordingly.

(3) Tihe Commissioner to whom an apphcat]on is transferred under sub-rule

(2) may continue the proceedings as if the previous proceedings or any part of
them had been taken before him, if he is satisfied that the interests of the parties
will not thereby be prejudiced. :

23. Examination of applicant.—(1) On receiving apphcatlon of the nature
referred to in section 22, the Commissioner may examine the applicant on oath,
or may send the application to any officer authorised by the State Government
in this behalf and direct such officer to examine the applicant and his w1‘messes
and forward the record thereof to the Commissioner.

(2) The substance of any examination madé under sub-rule (1), shall be

recorded in the manner provided for the recording of evidence in section 25.

24, Summary dismissal of application.—(1) The Commissioner may, after

considering the application and the result of any examination of the applicant
~under rule 23, summarily dismiss the application, if, for reasons to be recorded,
. he is of opinion that there are no sufficient grounds for proceeding thereon.

(2) The dismissal of the application under sub-rule (1) shall not of 1tsel.f s
preclude the apphcant from presentmg a fresh apphcatmn for the setﬂement of_ )

~ the same matter. -

25, Preliminary mqmry into apphca’aon —If the apphcatlon is not .

7 dismissed under tuie 24, the Commissioner may for reagoris to be recorded, call

upon the apphcant to. produce evidence in support of the apphca’non before =
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“rany material ‘statement contradicting” any statement made by him in such T
*examination and reduced to writing, the Commissioner may call his attention to'

such statement, and shall in that case direct that the parties be furnished with the

"7 relevant part of SU.ch statement for the propose of ¢ examnnng or cross-exammmg RS
. the witness. - :
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34. Exemptlon from payment of costs.—If the Commissioner is satisfied that

the applicant is unable, by reason of poverty, to pay the prescribed fees, he may
remit any or all of such fees. If the case is decided in favour of the applicant, the

prescribed fees which, had they not been remitted, would have beenj due to be -

paid, may be added to the costs of the case and recovered in such mapner as the
Commissioner in his order regarding costs may direct. .

35. Right of entry for local inspection.—A Commissioner before Whom any
proceeding relating to an injury by accident is pending may at any time enter the
place where the workman was injured, or where the workman ordmarﬂy
performed his work, for the purpose of making a local inspection or of examining
any person likely to be able to give information relevant to the proceedings:

Provided that the Commissioner shall not enter any premises of any
industrial establishment except during the ordinary working hours of that
establishment, save with the permission of the employer or of some person
directly responsible to him for the management of the establishment.

36. Procedure in connection with local inspection.—(1) If the Commissioner

proposes to conduct a local inspection with a view to examining on the spot the
circumstances in which an accident took place, he shall give the parties or their
representativés notice of his intention to conduct such inspection, unless in his
opinion the urgency of the case renders the giving of such notice impracticable.
~(2) Such notice may be given orally or in writing and, in the case of an
employer, may be given to any person upon whom notice of a claim can be
served under sub-section. (2) of section 10, or the representative of any such
person.
(3) Any party, or the represenfahve of any party, may accompany the
Comimissioner at a local inspection.
(4) The Commissioner, after making a local inspection, shall note briefly in
a memorandum any facts observed, and shall show the memorandum to any

party who desires to see the same, and, on payment of the prescribed fee, shall

supply any party with a copy thereof.

(5) The memorandum shall form part of the record.

37. Power of summary examination.—(1) The Commissioner during a local
inspection or at any other time, save at a formal hearing of a case pending before
him, may examine summarily any person likely to be able to give information
relative to such case, whether such person has been or is to be called as a witness
in the case or not, and whether any or all of the parties are present or not.

(2) No oath shall be administered to a person examined under sub-rule (1).

(3) Statements made by persons examined under sub-rule (1), if reduced to
wrltmg, shall not be sigried by the person making the statement, nor shall they,
except as hereinafter provided, be incorporated in the record or utilized by the

 Commissioner for the purpose of arriving at a decision in the case.”

- (4) If a witness who has been examined under sub-rule (1) makes in evidence
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so appearing he shall be deemed to admit the validity of any award made against
the original opposite party or the person served with a notice under sub-rule (1)
‘and to admit his own liability to indemnify the party against whom such award
is made for any compensation recovered from him:

Provided that, if any person so served appears subsequently and satisfies the
Commissioner that he was prevented by any sufficient cause from appearing,
the Commissioner shall, after giving notice to all parties on the record, hear such
‘person, and may set aside or vary any award made against such person under

_this rule upon such terms as may be just.

(5) In any proceeding in which a notice has been served on any person undet
sub-rule (1) or sub-rule (3) the Commissioner shall, if he awards compensation,
record in his judgment a finding in respect of each of such persons, whether he
is or is not liable to indemnify any of the opposite parties, and shall specify the
party, if any whom he is liable to indemnify..

40. Procedure in connecied cases.—(1) Where two or more cases pendmg
before a Commissioner arise out of the same accident, and any issue involved is
common to two or more such cases, such cases may, so far as the evidence
bearing on such issue is concerned, be heard simultaneously.

(2) Where action is taken under sub-rule (1) the evidence bearing on the
common issue or issues shall be recorded on the record of one case, and the
Commissioner shall certify under his hand on the record on any such other case,
the extent to which the evidence so recorded applies fo such other case, and the
fact that the parties to stich other case had the opportunity of being present and

- if they were present, of cross-examining the witnesses.

41. Certain provisions of Code of Civil Procedure, 1908, to apply. -—Save as

otherwise expressly provided in the Act or these Rules the following provisions

of the First Schedule to the Code of Civil Procedure, 1908, namely, those

contained in Order V, Rules 9 to 13 and 15 to 30: Order IX; Order X1, Rules 3

to 10; Order XVI, Rules 2 to 21; Order XVII; and Order XXIII, Rules 1 and 2, shall

apply to proceedings before Commissioners, in so far as they may be applicable

thereto: _
Provided that—

(a) for the purpose of fac:111tat1ng the application of the said provisions
the Commissioner may construe them with such alterations not
affecting the substance as may be niecessary or proper to adapt them
to the matter before him;

(b) the Commissioner may, for sufficient reasons, proceed otherwise
than in accordance with the said provisions if he is satisfied that the
interests of the parties will not thereby be prejudiced. -

42, Provision regarding signature of forms.—Any form other than a reCEJ.p'f
for compensation, which is by these rules required to be signed by a

i .. Commissioner may be signed under his directlon and on his behalf- by any .

' officer subordinate to him appomted by him in writing for this purpose

, 43. Apportionment of compensation among dependants. —The provisions - E
- of this Part, except those contained in rules 26, 27 and 39 shall, as far as may be,

- apply in the case of any proceedings relating to the apportionment “of
s ompensatlon among the- dependan’cs of a deceased workman .
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(3) If on such date the Commissioner decides that the memorandum ought
not to be recorded, he shall inform the parties present of his decision and of the
reasons therefor, and, if any party desiring the memorandum to be recorded is
not present, he shall send information to that party in Form O. ‘

50. Procedure where Commissioner considers, he should refuse to record
memorandum.—(1) If, on receiving a memorandum - of agreement, the
Commissioner considers that there are grounds for refusing to record the same
he shall fix a date for hearing the party or parties desiring the memorandum to
be recorded, and shall inform such party or parties and, if he thinks fit, any other
party concerned, of the date so fixed and of the grounds on which he considers
that the memorandum should not be recorded. :

(2) If the parties to be informed are not present a written notlce shall be sent
to them in Form P or Form Q, as the case may be and the date fixed in such -
- notice shall be not less than seven days after the date of the issue of the same. :
(3) If on the date fixed under sub-rule (1) the party or parties desiring the i
memorandum to be recorded show adequate cause for proceeding to record the
same, the Commissioner may, if information has already been given to all the
parties concerned, record the agreement If information has not been given to all
such parties, he shall proceed in accordance with rule 49. :

(4) If, on the date so fixed, the Commissioner refuses to record the
“memorandum, he shall send notice in Form O to any party who did not receive
information under sub-rule (1).

51. Procedure on refusal to record memorandum.—(1) If in any case the
Commissioner refuses to record a memorandum of agreement, he shall briefly

' record his reason for such refusal. -

(2) If the Commissioner refuses to record a memorandum of agreement he
shall not pass any order directing the payment of any sum or amount over and
above the sum specified in the agreement, unless opportunity has been given to
the party Hable to pay such sum to show cause why it should not be paid.

(3) Where the agreement is for the redemption of half-monthly payments by
the payments of a lump sum, and the Commissioner considers the
memorandum of agreement should not be recorded by reason of the inadequacy

¢ of the amount of such sum as filed in the agreement he shall record his estimate
of the probable duration of the disablement of the workman.
.- 52 Registration of memorandum accepted for trecord..—In recording a
memorandum-of agreement, the Commissioner shall cause the same to be
~entered in-a register in'Form R and shall cause an endorsement to be entered
“under his signature on a copy of the memorandum to be retained by him in the
following terms, namely:— '

“This memorandum of agreement bearing Serial No
the register has been recorded this
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 FORM B
o (See rule 6)
RECEIPT FOR COMPENSATION.
[Deposited under section 8 (1) of the Workmen’s Compensation Act 1923]

Book NO. i, Receipt No.....oowuuen,
Register No. ...,
Depositor .., ... Deceased or injured workman vttt eeeneee
Date of deposit ........... ' |
Sum deposited Rs .......c...... :
' Commiissionier,
FORM C

{(See rule 6)
STATEMENT OF DISBURSEMENTS
[Section 8 (4} of the Workmen s Compensation Act, 19?_3]

Serial No. ..oovvrnnee
DEPOSIEOT +vvvvrevsarennrreersensmmacsrenen
Date ..coorvicirennn. 20,
Amount deposited........... pressenenas
‘Amount deducted and repaid to the employer under the proviso to section 8 (1} ........
Funeral expenses paid ............ - '
Compensation paid to the following dependants :
Name ’ Relationship
_ Total —
Dated .ccconviriinens e perrenerenearaerens
- Commissioner,
FORM D
__{See rule 9)

DEPOSIT OF COMPENSATION FOR NON-FATAL ACCIDENTS, OTHER ~
THAN TO A WOMAN OR PERSON UNDER LEGAL DISABILITY

- [Section 8 (2) of the Workmen's Compensation Act, 1923}

. Compensation amounting to Rs. .............. is hereby presented for deposit in respect
Y of permanent/temporaty injuries sustained by .................. residing at ... which

occcurred ONiiveeinenann2lon

- Employer.. |

. [ - =




FORM E
(See rule 9)

: [Depos1’ced under section 8 (2) of the Workmen s Compensatlon Act 1923]
7 Book:Noi:. G W :, Rece1pt No 7 LT e
... Register No.'.... . A e .
- Depositor ......... vt
In: favour of ...,

T:Lme of the dcc1dent L SR
(), Place ‘where the acmdent occurred, T
(c) Manner in which decéased Was/ were employ’ed at tlme

ca(d), Cause of the accident - L - Cl

() Any other relevant partlculars ' S S
e e e L have e s 1)

(Slgnature and de81gnat10n of person makmg the report)
Slatement _ o ‘ e

.., Commissioner.

T Gex T T Age e Namre of Fu]l p_'ostal
o aihniigan o epiploymendiasty sraddressiiil
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It is hereby submitted that—

(1) the applicant, a workman employed by (a contractor with) the oppbsite' party on
the i day of .. 20....., received personal m]ury by accident arising out of and
in the course of his employment.

The cause of the injury was (here mser’: briefly in ordmary language the cause of the
INJULY s ccecrccreesmnennes e eSS bR AR R At e s

T R R P L R R L R N T I P P PP YT

-------------------------------------------------------------------------------------------------------------------------------------------------------------

--------------------------------------------------------------------------------------------------------------------------------------------------------------------

(3) The monthly wages of the applicant amounts to Rs .............
The applicant is over/under the age of 15 years.
*(4) (a) Notice of the accident was served on the ............. day of coeiiiniiiinees
(b) Notice was served as soon as. practicable.
{¢) Notice of the accident was not served (in due time) by reason of

.......................

{5) The applicant is accordingly entitled to receive—

(a) half-monthly payment of Rs......from the............ day of 20.... 10 i

(b} a lump sum payment of Rs ...
(6) The applicant has taken the following steps to secure a settlement by agreement,
namely ..o NI ~but it has proved impossible to settle the queshons in dispute

AU vt vt veeersrreneeveressseseesseeras rarerse s teant esastonrsnass samtsers msautvansaRE S84 RAns rensntennbenssbas tenssasssnsressetinats

* You are therefore requested lo determine the following questions in dispute,
namely—

{a) whether the applicant is a workman within the meaning of the Act

{b) whether the accident arose out of or in the course of the applicant’s
- employment;

(c) whether the amount of e¢ompensation claimed is due, or any part of that
amount;

(d) whether the .opposmon party is liable to pay such compensation as is due;
{e) etc. (as required).

: ' - Applicant.
*Strike out the clauses which are not applicable.

FORM G T
(See rule 20)
APPLICATION FOR ORDER TO DEPOSIT COMPENSATION

The Comxmssmner for Workmen s Compensatxon SO OO UP RO
e S remdmg dt AT i ieei ":«'applicant,_,
o Versus ' A
TR l resudmg atis ey Opposite party,

Fori
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You are therefore requested to pass orders —
{a) directing that the right to receive half-monthly payments should be redeemed,
(b) fixing a sum for the redemption of the right to receive half-monthly payments.

Dated .cocvvvirnirininnns . : S PO '
‘ ‘ Applicant.
FORM J
(See rule 39)
NOTICE
Whereas a claim for compensation has been made by.......... applicant,
T2V o1 AU and the said.....cociiniens has claimed that you are liable under

section 12 (2} of the Workmen’s Compensation Act, 1923, to indemnify him against any
compensation which he may be liable to pay in respect of the aforesaid claim, you are
hereby informed that you may appear before me on .....coovviennens and contest the claim
for compensation made by the said applicant or the claim for indemnity made by the
opposite party. In default of your appearance you will be deemed to admit the validity
of any award made against the opposite party and your liability to indemnify the
opposite party for any compensahon recovered from him.

Dated .cooccvevenes e,
| Commissioner.
FORM JJ
(See rule 39)
NOTICE
Whereas a claim for compensation has been made bY applicant,
against ..o and the said...... has claimed that......ccccov.ee. is liable

under section 12(2) of the Workmen’s Compensation Act, 1923, to indemnify him against
any compensation which he may be liable to pay in respect of the aforesaid claim, and
whereas the said.........cccconneen. on notice served has claimed that you ..ot stand
to him in the relation of a contractor from whom the applicant .......cccoivcnicns could have
recovered compensation you are hereby informed that you may appear before me
(o) s Y G on contest the claim for compensation made by the said applicant or the
claim for indemnity made by the opposite party ... In default of your
appearance you will be deemed to admit the validity of any award made against the
opposite  Party......cwieieies and your liability to indemmify the opposite party
........................ for any compensation recovered from him.

Dated ..vooeecverrriesreenen o [

Commissioner.

FORM K-
{See rule 48)

MEMORANDUM OF AGREEMENT

day of ..o 20., .. personal i injury was | |

........................ by accident arlsmg out of and in-the

course of employme:nt iN sooveccreneiionnis The said injury has resulted in temporary
~ disablement to the said workman whereby it is estimated that he will be prevented from-
" éarning moreé than of his previous/any wage for a period of..i..... months. The said

workman has been in recelpt of half-montl'ﬂy payments which have contmued from the-




- settlement of all and every claim under th
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........... day of..........20 ..... until the ........... day of..........20..... amounting to Rs. ..ccore. in
all. The said workmen’s monthly wages are estimated at Rs........... The workman is over
the age of 15 years/will reach the age of 15 years on ....ccvnnen. :
It is further submitted that ..o, the employer of said workman has agreed to
pay, and the said workman has agreed to accept, the sum of Rs .......... in full settlement
of all and every claim under the Workmen's Compensation Act, 1923, in respect of all
disablement of a temporary nature arising out of the said accident, whether now or
hereafter to become manifest. It is, therefore, requested that this memorandum be duly

recorded.

Signature of emplOyer......oceneinirniess

WiHESS . ecrereericiensonsiens |

Signature of workmar........c....e.

WINESS.everinrevmrenaniens

Note.—An application to register an agreement can be presented under the
signature of one party, provided that the other party has agreed to the terms. But both
signatures should be appended, whenever possible. :

Receipt to be filled in when the money has actually been paid
In accordance with the above agreement, I have this day received the sum of

Revenue
Stamp
T e Workman
Dated...o e
The money has been paid and this receipt signed in my presence.
........................ Witness

Note.—This form may be varied to suit special cases, e.g., injury by occupational
diseases, agreement when workman is under legal disability, ete. :

FORM L
(See rule 48)
MEMORANDUM ON AGREEMENT

It is hereby submitted that on the......... day of e 20..... personal injury
was caused to i residing at .o.oioncnnenn by accident arising out of and
in the course of his employment in .......... The said injury has resulted in permanent

“ disablement to the said workman of the following nature, namely:—

........................................................................................................................................................

The said workman's monthly wages are estimated at Rs. ..ceeeeers

The workman is over the age of 15 years/will reach the age of 15 years on
........................ The said workman has, prior to the date of this agreement received the

following payments namely:—

Rs. i O e venr s RS, vivrrieenen
o Rs. veiiin OH ................... erer RS OTL L
B T A YOPES - Np— 0N et .
Itis further submitted that .......... the employer‘of the said workman, had agreed to . =
" pay, and the said workman has agreed fo accept the st of Rs. "L il in full =

Workmen’s Compensation Act, 1923, in -
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respect of the disablement stated above and all disablement now mamfest it is, therefore,
requested that this memorandum be duly recorded. :

Dated  cvirenrennenns

Signature of employer ......coveviivrnrians

WSS <ecvensrirrecnerrrsine |

Signature of workman ...t

Withess ...ooecvanniinennen,

Note~—An application to register an agreement can be presented under the signature

of one party, provided that the other party has agreed to the terms. But both s1gnatures

should be appended, whenever possible.
Receipt to be filled in when the money has actually been paid
In accordance with the above agreement, I have this day received the sum of Rs .....

Revenue
Stamp

Note.—This form may be varied to suit special cases, e.g., injury by occupational
disease, agreement when workman is under legal disability, etc.

FORM M
(See rule 48)
MEMORANDUM OF AGREEMENT

it is hereby submitted that on the ......c....... day of . 20..... personal injury was
caused t0 woieiiieninn, residing at ..o by accident arising out of and in
the course of employment in ... The said injury has resulted in temporary

disablement to the said workman, who is at present in receipt of wages amounting to Rs.
........................ per month/ no wages.. The said workman’s monthly wages prior to the
accident are estimated at Rs .......... The workman is subject to a legal disability by
reason OF ettt e e bR e st s

P R L T R L LR L R L R D R T L R T T P P R LR T LI L

It is further submitted that ..., , the employer of the workman has agreed
to pay and ... e on behalf of the sa1d workman has agreed to accept half-
monthly payments at the rate of Rs. .......... for the period of the said temporary
disablement. This agreement is subject to the condition that the amount of the half-
monthly payments may be varied in accordance with the provisions of the said Act, on
account of an alteration in the earnings of the said workman during disablement. It is
further stipulated that all rights of commutation under section 7 of the said Act are
unaffected by this agreements It is, therefore, requested that this memorandum be duly

-recorded.

Signature of employer

Witness ..o SO :

' Slgna’fure of workman ........... ORI
WIESS covivrriereeninnss e o -

Note.—An apphcatlon to register an agreement .can be presented under the .. .|
" sigtatuire of orie party, provided that the other party has agreed to the terms But both

51gnatures should be appended Whenever possfble.r.
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Receipt to be filled in when the money .has actuuliy been paid

In accordance with the above agreement, I have this day received the sum of Rs.......
Revenue L : .
Stamp : e Workman.
. \‘ ' ,
Dated ...coovermrenrinns '
The money has been paid and this receipt signed in my presence.
................................... Witness.

Note.—This form may be varied to suit special cases, e.g., injury by occupational
disease, etc.

FORM N
(See rule 49)

Whereas an agreement to pay compensation is said to have been reached between
........................ and  cociceeand. whereas ..enchas/have applied  for
registration of the agreement under section 28 of the Workmen’s Compensation Act, 1923,
notice is hereby given that the said agreement will be taken into consideration on
............. 20...., and that any objections to the registration of the said agreement should be
made on that date. In the absence of valid objections it is my intention to proceed to the
registration of the agreement. .

Dated v e o
' Comimissioner.

FORM O
(See rules 49 and 50).
‘Take notice that registration of the agreement to pay compensation is sald to have

been reached between you ... cand.en. on the ... - day
Of i, 20.... has been refused for the following reasons, namely:—
Dated RS et
Commissioner.
FORM P

(See rule 50)

Whereas an agréement to pay compensation is said to have been reathed between
........................ and s, A0d Whereas ... hds/have ‘applied for
registration of the agreement under section 28 of the Workmen's Compensation Act, 1923,
and whereas it appears to me that the said agreement ought not to be reglstered tor the
following reasons, namely:—

- “an opportunity will be afforded to your showing of cause Fo* | ERORRO 20...., v
‘a1d agreement should be reglstered If no is sh :

e _' Dated ............ e ,

. -Commissioner, .. -
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FORM Q |
(See rule 50) i

- Whereas an agreement to pay compensation is said to have been reached between

et and.....oierennnn and Whereas .............. has/have applied for |
- registration of the agreement under section 28 of the Workmans Compensation Act,

1923, and whereas it appears to me that the said agreement ought not to be registered for
the following reasons, namely:—

D T T T T Ty R e T T T T E R NPT P PR T Y]
rrennnpanrpe

B R T R T T T P T eouvoatoterNraantraaeteachenatersainratrindbinat i nadouitacostanttiantireldingy '\
1

an opportunity Wlll be afforded fo the sa1d ...... iesraesensisas vornrenOf showmg cause on

ressesssassissisasn:20..... Why the said agreement should be registered. Any representation which |
you have to make with regard to the said agreement should be made on that clate If “
adequate cause is then shown, the agreement may be registered.

Dated .vvevenirninniies e ]
Commissioner. l

FORM R " |

(See rule 52) ' \

REGISTER OF AGREEMENTS FOR THE YEAR 20.............

Reference - |

Serial Date of Date of Employer Workman Initials of to orders \
number agreement Registration : - Commiss-  rectifying |
ioner the register |

e e e -




